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(ग)  बहुपिीय अभ्यास, सद्भावना यात्राओं, िलयानों की बंकररंग और प्राकृजतक आपदाओं के दौरान सहायता के 

जलए जवदेिी नौसैजनक युद्धपोतों पर भारत आन ेवाले जवदेिी सैन्य कार्मवक, िब तक दक कें द्रीय सरकार द्वारा 

या दकसी अंतर-सरकारी करार द्वारा छूट न दी गई हो या अजधसूजचत न दकया गया हो। 

(4) अजधजनयम की धारा 17 और धारा 18 तथा जनयमों के जनयम 22, जनयम 24 और जनयम 25 के उपबंध, भारत में या 

भारत से रेल या सड़क मागव द्वारा याजत्रयों और चालक दल का पररवहन करन ेवाले वाहक को लागू नहीं होंगे। 

(5) अजधजनयम की धारा 19 के उपबंध जनम्न प्रकार के यात्री को लान ेवाले वाहक पर लाग ूनहीं होंगे.- 

(क)  िाली दस्ट्तावेिों पर यात्रा करने वाल े यात्री, यदद ऐसी कूटरचना का पता दस्ट्तावेि िांच जविेषज्ञों की 

सहायता के जबना नहीं लगाया िा सकता ह;ै 

(ख)  जछप कर या जबना रटकट यात्रा करने वाल ेयात्री, जिन्हें वाहक वापस लेने के जलए तैयार ह;ै 

(ग)  वे यात्री, िो दकसी ऐसे वायुयान या पोत से आए हैं, जिन्हें प्रस्ट्थान के समय, जवमान वाहक के जनयंत्रण से परे के 

कारणों से भारत की ओर मोड़ ददया गया था; 

(घ)  उप-पैरा (1), (2) और (3) में यथाजनर्दवष्ट पासपोटव या अन्य यात्रा दस्ट्तावेि और जवजधमान्य वीजा की अपेिा 

से छूट प्राप्त जवदेिी; 

(ङ)  प्रवेि के आप्रवास चौदकयों पर अस्ट्थायी लैंहडगं परजमट प्राप्त करने वाल ेजवदेिी। 

  [फा. सं. 25022/07/2025-एफ.-I] 

जनतेि कुमार व्यास, अपर सजचव 

 

MINISTRY OF HOME AFFAIRS 

ORDER 

New Delhi, the 1st September, 2025 

S.O. 3997(E).—In exercise of the powers conferred by section 33 of the Immigration and Foreigners Act, 

2025 (13 of 2025), and in supersession of the Registration of Foreigners (Exemption) Order, 1957 and the 

Immigration (Carriers’  Liability) Order, 2007, except as respects things done or omitted to be done before such 

supersession, the Central Government hereby makes the following Order, namely:— 

  1. Short title and commencement.—(1) This Order  may be called the Immigration and Foreigners 

(Exemption) Order, 2025. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2. Definitions.–(1) In this Order, unless the context otherwise requires,– 

(a) “Act” means the Immigration and Foreigners Act, 2025 (13 of 2025); 

(b) “rules” means the Immigration and Foreigners Rules, 2025. 

(2)  Words and expressions used herein and not defined but defined in the Act or rules have the 

meanings respectively assigned to them in the Act or rules. 

          3. Exemptions. —(1)  The provisions of sub-sections (1), (2) and (3) of section 3 of the Act and rules 7, 8 and 9 

of the rules with regard to requirement of valid passport or other valid travel document and valid visa for entry into, 

stay in and exit from India,  shall not apply in the following cases, subject to the conditions mentioned therein, namely :- 

(a) Member of Naval, Military or Air Forces of India, entering or exiting India on duty and members of 

the family of any such person when accompanying such person on a Government transport; 

(b) a citizen of India entering into India by land or by air over the Nepalese or Bhutanese frontier; 

(c) a citizen of Nepal or Bhutan, — 

(i) entering into India by land or air over the Nepal or Bhutan border; or  

(ii) if he possesses a valid passport while entering or exiting India from or to a place other than 

Nepal or Bhutan but not from China, Macau, Hong Kong or Pakistan; 
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(d) a Tibetan who has already entered into India and staying in India or entering into India if he has 

registered with the Registration Officer concerned and obtained a Certificate of Registration in 

accordance with rule 13 of the rules, — 

(i) if he has entered into India after 1959 but before the 30th May, 2003 on the Special Entry 

Permit issued by the Embassy of India in Kathmandu; 

(ii) if he has entered into India after the 30th May, 2003 till the date of commencement of the 

Act on the new Special Entry Permit issued by the Embassy of India in Kathmandu through 

the immigration post on the Indo-Nepal border as designated by the Central Government;  

(iii) if he enters into India on or after the commencement of the Act on the new Special Entry 

Permit issued by the Embassy of India in Kathmandu through the immigration post on the 

Indo-Nepal border as designated by the Central Government;  

(e) a person belonging to a minority community in Afghanistan, Bangladesh and Pakistan, namely, 

Hindu, Sikh, Buddhist, Jain, Parsi and Christian, who were compelled to seek shelter in India due to 

religious persecution or fear of religious persecution and entered into India on or before the 31st 

December, 2024 — 

(i) without valid documents including passport or other travel documents; or 

(ii) with valid documents including passport or other travel documents and the validity of such 

documents have expired. 

(2)     The provisions of sub-sections (1), (2) and (3) of section 3 of the Act to the extent of their stay in India and 

for the purposes of exiting India shall not apply to registered Sri Lankan Tamil nationals who have taken shelter in 

India upto the 9th January, 2015. 

Explanation. —  For the purpose of this sub-paragraph, “registered” means registered with an officer designated for 

this purpose by the Central Government or the State Government. 

(3)    The provisions of sub-sections (1), (2) and (3) of section 3 of the Act and rule 9 of the rules to the extent of 

requirement of a visa shall not apply in the case of —  

(a) foreigners holding diplomatic and official passports where visa requirements are waived under any 

intergovernmental agreement;  

(b) foreigners from specified countries intending to avail visa-on-arrival at the designated ports of entry 

as per conditions specified for grant of such visa-on-arrival; and 

(c) foreign military personnel visiting India on foreign  naval warships on multilateral exercises, goodwill 

visits, bunkering of vessels and assistance during natural calamities, unless exempted or notified by 

any intergovernmental agreement or by the Central Government. 

(4)    The provisions of sections 17 and 18 of the Act and rules 22, 24 and 25 of the rules shall not apply to a carrier 

transporting passengers and crew by rail or road into or from India. 

(5)   The provisions of section 19 of the Act shall not apply to the carrier carrying — 

(a) the passengers travelling on forged documents, if such forgery cannot be detected without the help of 

document examination experts; 

(b) the stow-away passengers whom the carrier is ready to take back;  

(c) the passengers who have arrived on an aircraft or ship which, on departure, had been diverted to India 

for reasons beyond the control of the carrier; 

(d) the foreigners exempted from the requirement of passport or other travel document and valid visa as 

referred to in sub-paragraphs (1), (2) and (3);  

(e) the foreigners availing Temporary Landing Permit at the immigration posts of entry 

 [F. No. 25022/07/2025-F.I] 

NITESH KUMAR VYAS, Addl. Secy. 
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